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O.A.710/2011 

OPMER DATED 20~' OF OCTOBER. 2011 

P. Sahoo ........... ............... Npphcant 
Vr3- 

U1114-in of India &- (.-)thers,-- .. .-Respondents 

Comm: 

HONTLE M-R. C.R.M(.-)HAPA'I'.RA,,MEMBP-'RAr)MN. 

HONTLE MR. A.K.PA.'I'NAiK,,M.bMBI-~'R,ItJ'DL. 

Heard Sri S.K. Qha, Ld. Counsel appeaning for the applicant 

and Sn' Mi alaya Kumar Das, Ld. ASC for the ReVondents on whom a copy 

of this O.A. has already been served and perused the materials placed on 

record.. 

This Original Application, has been filed with a prayer to 

direct the Respondents to review the ACR of the applicant anti extend the 

benefit of MACP w.e.f. 01. 10.2008placing theapplic -wit in the grade pay of 

R,,z.7600r'-. 

D ' the course of hearnig S Ojha, Ld. Counsel fc)r the Unng 	 _ n 

applicant brought to our notice that the applicant h-.ts filed a representation to 

the Respondent No.2 Vide Annex-tue-A-4 dFAed 21-C14.1201). and hailing 

received no re-spons-e, hebas moved thi'S'rTibimalin the present O.A. Ile 

further submitted that he would be sati,,fied A a duection 13 isstwd to 

Respondent No.2 to co-nllq'der the pending repTesentation vide, Annexure-AA 

dated 21.04.201.1 and dispose of the sm-te within aspecific time ftuine. 

Haimg consudemd the submissions made and as agreed to 

by the Ld. Counsel for the partle,,-,:, without going into the merit ofthe ca,,;-e,, 

L 



Respondent No.2 is directed to consider and dispose of the pending 

representation vide Annexnre-AA and pass a speaking & reasoned order as. 

per rule as expeditiously as pos~ible preferably within a period of two 

months from the date of receipt of copy of this order under intimation to the 

,applicant. 

5.With the above observation mid direction, this O.A. is 

disposed of at the admission stage itself No costs. 

Send copy of this order along with copy of the O.A. to 

Respondent No.21 by speed post (at the cost of the applicant) for 

compliance. Free copies of this order be also made over to the Ld. Counsel 

for the pmties. 

' ' )ri S.K. C~ha, Ld. Counsel appearm"g for the applicant 

undertakes to deposit the postal requisites by tomorrow. 

MEMBER JUDL. 	 M Rj'M 	—M N.---' 

K. P, 


